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(Amount in INR)
Pr— et clim Admited
Amountof | Amount of any mutual Amount of
p—— e | | e || GRET | e
Date of Receipt —— Amount of Claim Nature of % Claim off verification
(DD/MM/YYYY) Admitted Claim ‘security interest by Guarantee party? CoC
10 Triofeb India Private Limited 9-Jan-23 6,403,723 1,883,300 | Operational No. No - 4,520,423 -
12 MFC Transport Private Limited 4-Jan-23 1,047,456 628,480 | Operational No. No. - 418,976 -
14 Emst & Young LLP 2-Feb-23 324,500 297,000 | Operational No. No. - 27,500 -
15 Suresh 17-Dec-22 228,305 221,100 | Operational No. No. - 7,205 -
16 Hotel 9-Dec-22 178,492 178,492 | Operational No. No - - -
17 De 16-Dec-22 154,389,432 - Operational No. No. - 154,389,432 -
18 ! PSinghal & Co 16-Dec-22 2,168,646 - Operational No. No. - 2,168,646 -
Total 096 276931 Sa0529808 5 5 5 Soan| 5 5 Ssiaieass | issaeee
T sbove s f rer s doms e b/ ndef s nDember 20,202
2. Claims of the di (to list and worki
3. The resolution professional shall revise the amounts of claims admitted, 'g such revision in Regulation 14 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016.
4. As per regulation 12 of CIRP Regulations ("RFRP”) if a creditor fails to submit its claim with proof within the inthe such creditor may with proof to the interim resolution professional, up to the date of issue of request for resolution plans or ninety days from 2, whichever is later.
the creditor shall provide reasons for delay in submitting the claim beyond the period of ninety days from the insolvency commencement. Accordingly the claim has been verified basis the updated regulations.

through a debt assignment agreement. The date of the latest assignment agreement has been indicated as the date of receipt of claim in the above table.
7. Claim from CSl Technologies, L.L.C (A related party) was received on December 7, 2023 and is under the process of verification by the RP team and thus kept as under verification in the above List of creditors.



